993 Written Answers
UPPER KRISHNA PROJECT
*183. SHRI MULKA GOVINDA

REDDY: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether the Government  of
Mysore have requested the Central Gov-
emment to take up the Upper Krishna
Project under the Central Scheme;

(b) if so, what is the reaction of the
Government thereto; and

(c) whether the Project is both an irri-
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to Question 994

(d) whether there is any rule providing
for a time limit on the disposal of such
appeals by the departments concerned; f
‘not the reasons therefor?

THE MINISTER OF WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI MEHR CHAND KHANNA): (a)

(i) 232
(i) 31
(il 4

ToraL - 267

gation Project as well as a power one?
{

THE MINISTER OF IRRIGATION |
AND POWER (5HRI FAKHRUDDIN

ALT AHMED): (a) and (b) The request
of the Mysore Government for the finan-
cing of the Upper Krishna Project entirely
by the Centre is being considered in the
<context of the general question regarding
the manner of financing of large multi-
‘purpose projects?

(¢) The Upper Krishna Project is an
irrigation scheme only,

UNAUTHORISED OCCUPATION OF GOVERN-
MENT ACCOMMODATION

*184, SHRI U. S, PATIL: Will the
Minister of WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state:

(a) the number of persons penalised
during 1965-66 on account of (i) un-
authorised occupation of General Pool
accommodation in New Delhi after dis-
entitiement owing to transfer of allottee
Government employee (ii) sub-letting, and
(ili) disentitlement owing to the allottee
owning a house within Delhi;

(b) in how many of those cases ap-
peals were preferred against the eviction
(category-wise) in the (i) Directorate of
Estates (ii) Ministry of Works and Hous-
ing and (iii) Courts of law;

(¢) whether allotment is cancelled im-
‘mediately on expiry of the notice period
mnotwithstanding the fact that appeal is
still pending with the Directorate or the
‘Ministry and whether the incumbents are
informed about such provisions in rules 1n
advance; and

(b) The number of representations or
appeals submitted to the Directorate of
| Estates, Ministry of Works, Housing and
Urban Development and Courts of Law
was 108, 19 and 20 respectively.

(c) The allotment rules prescribe the
period for which an allottee can retain the
accommodation from the general pool on
‘his transfer etc. On the expiry of the
«concessional period the allotment stands
‘cancelled.

(d) Representations recewved from the
allottee officers are considered as expedi-
tiously as possible. No specific time limit
for their disposal has been fixed. Each
case has its own features.
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't{[CONSTRUCTION OF CANALS IN CHAMBAL

*185. SHRI JAGANNATH PRASAD
PAHARIA: Will the Minister of IRRIGA-
*'TION AND POWER be pleased to state:

(a) whether all the work relating to
the construction of the canals in the
‘*Chambal area has been completed; and

+[ 1 English translations. -




